THE INSURANCE REGULATORY AND
DEVELOPMENT AUTHORITY
(RE-INSURANCE ADVISORY COMMITTEE)
'~ REGULATIONS, 2001

In exercise of the powers conferred by sub-section (2) of section 101B read with
section 114A of the Insurance Act, 1938 (4 of 1938), the Authority, in consultation
with the Insurance Advisory Committee constituted under section 25 of the Insurance
Regulatory and I?evelopment Authority Act, 1999 (41 of 1999), hereby makes the
fol owing regulations, namely:—

1. Short title and commencement.—(1) These regulations may be called

the Insurance Regulatory and Development Authority (Re-insurance Advisory
Committee) Regulations, 2001.

(2) They shall come into force on the date? of their publication in the
Official Gazette.

2. Definitions.—In these regulations, unless the context otherwise
requires,—
(a) “Act” means the Insurance Act, 1938 (4 of 1938);

(b) “Authority” means the Insurance Regulatory and Development
Authority established under the provisions of section 3 of the
Insurance Regulatory and Development Authority Act, 1999 (41
of 1999);

(© “Committee” means the Re-insurance Advisory Committee

 constituted by the Authority with the previous approval of the

Central Government, pursuant to the provisions of sub-section (1)
of section 101B of the Act;

(d) “Chairman” means the Chairman of any meeting of the
Committee as may be elected from amongst the members present
at a meeting; 5 |

'(e) ”Chairperson” means the Chairperson of the Authority;

(f) “Member” means a member of the Committee;

- (g) “Quorum” means the minimum number of members required to
| be present for transacting the business of any meeting of the
.« Committee, as provided in these regulations;
. i (h) “Secretary” means an officer of the Authority nominated by the
Chairperson of the Authority, to act as secretary to the Committee;
(i) “Total Strength” ‘means the total number of members of the
- ~Committee existing at the relevant time; - ;L

1. Vide S.0. 38(E), dated 8th fanuary, 2002, published in the Gazette of India, Extra.,
Pt. I, Sec. 3(ii); dated 8th January, 2002. .. =
'2.. Came into force on 8-1-2002. e
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(3) Quorum of the Meeting.—Three members shall constitute quorum for a
meeting:

Provided that where at any time, the total strength of the Committee is
three or less than three (however not less than two), two members shall
constitute quorum for a meeting.

(4) Adjournment of a meeting.—If the requisite quorum is not present within
half an hour of the appointed time for a meeting, the member or members
present shall adjourn to such time on the same day or at such time and date
as may be decided by the member or members present, as the case may be:

Provided that where at the adjourned meeting also, the quorum is not
present, the members present shall constitute the quorum.
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6. Allowances payable to Members.—Every member shall be entitled for
attending meetings of the Committee to travelling and other allowances and
reimbursements as under:

1. (a) Travelling allowance for journeys from the usual place of
residence or the place of commencement of the journey,
within India, to the place of the meeting and the return to the
place of commencement of the journey, or the usual place of
residence, by air in economy class; and

(b) Daily allowance at the rate of Rs. 1000 per day on each of the
days of the meeting plus a lump sum incidental allowance of
Rs. 400.

2. Suitable halting arrangements at the place of the meeting will be
made by the Authority.




